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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH
AT HYDERABAD
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Between :-

Prem Shankar Gupta

«s Applicant
And

1. Dy.Director General,

. filitary Farms Army Head Quarters,
Quarter Master Generals HBranch,
West Block No.3, Ying Na.7,
R.K.Puram, New Delhi=-110066.

2, Officer Incharge, Military Farm,
Sec'bad.

3. Director Military fFarm, Head {uarter
Southern Command and Kirkse Foone-3.

4, 0.P.Yadav

.+ Regpondents

Counsel for the tApplicant  : Shri V.Venkataramana

Counsel for the Respondents : Shri N.R.Devaraj, Sr.CG3C

CORAM:
THE HON'OLE SHRI R.RANGARAJAN : MEMBER (&)
THE HON'BLE SHRI B.S5.3JAI PARAMESHUAR s MEMBER  (J)

(Crder per Hon'ble Shri R.Rangarajan, Member (
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(Order per Hon'ble Shri R.Rangarajan, fember (A) Ve

Heard Sri Rangsiah for 3Shri V.Uenkataramana, c
for the applicant and Shri N.H.Devaraj, standing counse

the responzenis,

2. It is unfortunate that the respondents have fa
file a reply im the short M.A. WUe do not consider it n
B S .

to give any further time in this case.

3.. The MA was filed for condoning the delay about
in filing this 0.A. This 0.A. is filed for expunging §
remarks entered in“the confidential records of the app]
the ysar 1990-91., As per the ordernﬂkkéél10-96 in 0A,
restricted only to the prayer of expunging the adverse
in the ACR) of 1990-91. I-n the MA 5? affidavit the apj
submits that he filed an appeal .gn ?ta_j_é'-‘%32;‘-‘:_’;5?;‘2}{;5\gainst
remarks made in the ACR of 1990-91. uWhen ﬁe has not r4g
reply to his appeal dt., 18~4-92, he shoukj have apm oag

Podabisf i -
proper chemset, Further, &g in the MA affidavit the pg
states that he ‘ig the disciplined soldier jErtmmm—any 3

: -
vaenture to send reminders and uaiEZFDr favourable ordep

punsal

L for

iled to

scessary

4 ysars
he adverss
icant in
the DA is
gntrises

licant

ceived any
hed the
titioner
nd did not

8 as the

higher authorities haz4 assured him, It is laarnéﬁ‘tth there

—

was no higher post at that time for his promotion and when t he

higher post was creatsed and when his junior was promotg

d, the

applicant woke up and filed this O0A. Though this OA w@s reg=-

tricked for the relief of expunging the adverse remarkp, the

applicant will challenge the promotion te the junior also if

P

this M.A. 1is allmuadL#_Thus the Dﬂégot the wider ramiflicationb

and @ffects the interests of others alsc. If the appificant had

- _ N Joode

the adverse

#
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impleaded the promoted juniors alsp in this MA as well 4

2

@

s in the

0A, then probably we could have heard them and pasija re¢asoned

crder. The applicant has not dons so. Hence ue are of

that the applicant has approached the Tribunal not only
G
but he has not impleaded the proper parties.

4, Accordingly M.A. is dismissed,

0.A. is rejected.

No order as to costs.

(R .RANGARAJAN)
Member (A)

Ogted: 18th Jupe, 1597,
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Dictated in Open Court,.
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the opinion

belatedly

As the MA is dismissed,
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‘Cdpy'ta:

43 One copy to Mr.\ .lenkataramana, Advocate,CA T, Hydera

1% Dy.Director General, Militaéy fFarma Army Haad_ﬁuart
. Querter Master Gsnerals Branch, West Block No.3,
Wing No.7, ReK.Puram, New Delhi.

27 Officer Incharga, Military Farm, Secunderabad.

3; Director BumezakMilitary Farm, Head Uyarter,
Southern Command andKirkee, Pune=3g

55 One copy to MriNJR.Devraj, Sr.CGSC,CAT,Hyderabads

6. One dopy to D%R(A). CAT,Hyderabad;

74 One duplicate copy?
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